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O.A. No.305P2011 

ORDER DATED 16'~" OF, MAY, LOjj 
Atulya 1.1 chera ........... ........... ..................... 	........... tkpplicant 

Vrs- 

U r1l'on. of India & Others ............. — ...... 	......... . ......Req)on.dents 

C"o-ram., 
11(--RN'P,L.E MR. C.R. MOHM'IATRA,-)~l -1 )ER AD hY.4 	MN 

HON"BLE 'IMR. A.K.PA'I'NAIK.,Ml-,-Mf-3F,-RJt~'])t.. 

Heard SniN.R. Routray, Ld. Counsel, for the appliewit and ~'Sni 

S. K. 01ha, Ld. Standing Counsel appearmig on notice for the Respondents 

on whom a copy of this OA. has, a-'I-Teady been served mid perused the 

materials placed on record, 

This Ong' al Ap 	I in 	. plicat on has been liled by the applicant 

with the following prayer:- 

... To direct the Reipondents to gTant 2'~' financial up, 
gradation wider the MACP scherne to the applicant w.e.1, 

0 1.09.2008 by granting grade pay of'.Rs.2800/- and release the 

differential arrear salary, pension, DCRG-, commuted value of 

pension and lea-ve salary Nvith 12% interest." 

Sn Routray' , Ld. Counselforthe applicant submits that. the 

contention of the applicmit is that he is entitled to Arl." fbiancial up gradation 

under the MACP scheme w.e.f. 0 1.09.21008 and consequential benefits. Ile 

also cited similar cases where m' pursuance to the order of thisz-.Tribunal the 

R.Milway Ac1n11M*str,-41on has dready g;-anted the benefivs of 21rl~ fint-Mcial up 

gradation under the MACP schern.e. Sn' Routray, submits that on the 

above prayer the applicant has subnutted repTesentation dated 17.0 1.2011 

Annexure- A15 Vildicating all the facts and. the related orders of thLi14 

TD'bual regarding grant of such ftmmiclal up gradation under the MACIP 

6 ̂ scheme. 14' contention is that the case of the ap 	, . lillar to those is 	 phc ant io IS. 
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who have alreadv received the benefits should also be granted the same 
kul 

benefits w.e.f. 0 1 .09-08 to/Aw,4f4%hcmt mmdkthe consequential benefit's. 

The said representation is pending before ReTaondent No.2 for disposal.. 

Having received no response, the ap hcan 	ap. 	thi 	al ~ p , t has proached s Tribun 

by filing the present O.A. Since the representation of the. applicMa t is 

pending before the Respondent No.2., he prays to direct the Resp. ondent 

No.2 to consi'der the pending representation of the applicant at Annexure-

A/5 and pass a reasoned order In terms of Rules/Directionsf Guidelmiei 

withlin aspecified time. 

4. Having regard to the submiissions made and asagreedtoby 

the Ld. Coimsel for the parties., writhout going into the merit of the case at 

this stage it is considered that ends of justice will 'be met by directmig 

Respondent No.2 to consider md dispose of the pending representation 

vide Annexure-AJ5 and pass a reasoned order vnthmi a period of two 

months from. the date of receipt of copy of thiss order. Ordered 

hu a MUT . ccord' 

5.With the above observation and direction., this 0.k I'S 

disposed of at the admission stage itself. No costs. 

6, Send $ copies of thisOTder along with copies of the 0A. to 

Respondents No.2 & 3 by Registered Post (at the cost of the applicant) for 

compliance and free copies of this order be made over to the Ld. Couns&I 

for the parties. 

7. Sn'Routray, Ld, Counsel for the applicant undertakes to 

deposit the. postal requisite by day after tomoiTow, 	

V_ . , , '. '~kf _:; 
MEMB W.R -13L. 	 MEMBE" 

K.H 


